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CUTTACK BENCH 
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Apphcant 	 .............. R e s p o n d e n t 	),..\Ick. 

Advocate 	 Advocate 
for Applicant (s).th' for Respondent(s) 
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:iard Mr. $ .K.Das, Id. C,unsell, fr the 

pp1iôant and perused the materials p1 ad on 

Repeated representitin of the pp' 

Stft. Snehiata ?4thaik[T(3iøl*y) of 1náric 

!idyalaya at CuttacJ t be p.sted at ndria 

at 
vidyalayjL 

A 
Mancheswar/Shubaneswar having n t 

redeived 1ue cnsideriti€n of the auth.rities, 

she has been vjrtut11y c,mpelled to approach this 

.2rjbunal in the present O.A. i.uider Section 19 

f the Mministrative Trjbunalts Actj, 1985. It 

is stats' that jgnrirq the 	enujne grjearces 
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f the ppiicant(stated to be genuine in rrs f 

e transfer guide lines for iencirjya Fidyilya 

ni:rc 	.ith e: 	 i. 	) 	thcr 

he 	. 	:itd it ndri/ 

ncheswar/Bhubaneswar. It is also the CisC of the 

)plicaflt that the authorities are tacing• steps 

to bring further stiff (other than the Applicant) 

in 	ndriya Vidyaliya at Mancheswar 

he prejujced to the Applicant. 

.n the aforesaid premises, this O.A. is 

isd-of t the aimission stige rqujring the 

cndents to 1,i'k to the grievans of,  the 

b72liCiflt as raised by her in this 0.A. by 15th of 

Ljhy 

 

is hereby granted to the Applicant 

t 7Ut ' 	 ited .re)resentati.n before the 

Rsp•ndentS by 21st of June,2005,and if, any such 

pre sen tati on s are submitted by the Applicant 

within the date fj 	then the Respøndents should 

tho well th tirij the same into c.nsieraUon 

exUtjsly. 

thtjl full considerations are given to the 

qrjevresf the Applicant as raised herein, the 

P3T(13j.1.gy) p.st that is lying ViCiflt it kndrjya 

idyalaya, Mincheswar/Bhubaneswir (as shwn in 

Annexure.%/4. to this 0.A.) may not be filled uo 

b the ?espondents. 

3end cpjes of this order to the Respondents 

aing.with c7iCs of tne 0.A, and free copies of 

this order be handed ever to the hui • $un gel appsarinc 

Li 

her (Jujcjil) 


